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[Mr. Speaker] 
pect the Minister later on, after leelnl the 
judlment, to lay lomelhinl about it. A 
copy of the judlment will come. It Is a 
matter of a fow hours or one or two days, 
whatever It is. The judgment must be 
seen. 1 have already said on that day that 
after the judlment is given, we shall exa-
mine this calc. I shall look into II and 
lIive my ruling after I hear the Government, 
the Home Minister and the Law Minister. 
As I said, we should not take it as Mr. 
Madhu Limaye's case at all. We should 
take it as a case of the hon. Member of 
this House to whichever party he may be-
lonl. There I"" different Government! 
belonging to different panics in different 
Statu. We shall see what we should do 
In the mailer. The Papers to be laid. 
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PAPERS LAID ON THE TABLE 

Report of Railway Aceldents Inquiry 
Committee 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHR! R. L. 
CHATURYEDI): On behalf of Shri C.M. 
Poonacha, I beg to lay on the Table a copy 
of the Report of the Railway Accidents 
Inquiry Committee, 1968-j'arl I. [,.'aced 
ill Library. set No. L T.2462/68] 

Esport of M Ine,al_ and Ores Amend-
ment Rulel 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI): On behalf 
of Shri Dincsh Singh, I be, to lay on the 
Table a copy of the Export of Minerals and 
Ores-Group 1\ (Inspection) Amendment 
Rules, 1968, published in Notifkatlon No. 
S. O. 3978 in Gazelle of India. dated the 
12th November, 1965, under Bub-section (3) 
of &cction 17 I)f the Export (Quality Control 
and In_pectien) Act, 1963. [PIIJCed I" 
LI/)rGTy. s,. No. LT-2460/6S). 

Cottun T"tlJe Compaoi .. (Amead_l) 
Rule. NotItkaIIon under Forward Coo-

tlllm (RelllllaUoDI Acute. 
SHRI MOHD. SHAFI QURESHI: 

I bOI 10 lay 011 the Tabl_ 
(I) A copy of (bo CollOQ Toxtiio 

CC'mpanies (Management of Under-
takinas and Liquidation or Re-
construction) (Amendment) Rules, 
1968, published in Notification 
No. G. S. R. 1918 in Gazetle of 
India daled the 2nd November, 
1968, under sub-section (2) of sec-
tion 10 of the Cotton Texlile Com-
panies (Managemtnt of Under-
takings lind Liquidation or Re-
construction) Act, 1967. [P/ac.d 
III ["brar)'. &e No. LT-2461/98j. 

(2) A copy of Notification No. S. O. 
4098 (English version) and S. O. 
4099 (Hindi version) published in 
Gazelle of India. dated the lSth 
November, 1968, issued under 
section 5 of t he Forward Contracts 
(Relulation) Act. 19S2. [Placed in 
Library. Ste Nos. LT-2456 and 
LT-2457/68j. 

(3) A copy each of (he following Noti. 
fications under sub-section (2) of 
seclion ISA of the Industries 
(Development und Regulation) 
ACI, 19S1 : 
(i) S. O. 3246 publisbdd in 

Gazelle of India daled the 
14th September, 1968. [Placed 
ill Library, See No. LT-24631 
681. 

(ii) S. O. 3746 published in 
Gazette of India dated the 
261h October, I96S. containin, 
corrigendum to S. O. 3246 
published in Gazette of India, 
dated the 14th September, 1968. 
[",aced in Library. See No. 
L T-2464/68j. 

(4) A copy of the Audited Acconnts 
or the Central Silk Board for the 
year 1966-67. [l'llICed I" Ubrtlry. See 
No. LT.24SS/6Sj. 

(5) A copy of the AnnUl" Report of 
the Central Silk Board ror tho 
year 1967·68. [,.'tlced;" Ue,..,y. Se. 
No. LT-2459/68]. 
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MIt. SPEAK.E&: Sbrl Morarjl DellI. 


